
AUGUST 4, 1959 Statement re: Consu.ltative
Committees [ov Zonal

Railways
Managers are taken note of by the
respective Members ot the Railway
Board and suitable action is taken. It
is my intention to have two such
meetings each year, one during the
Budget session and the other during
the Winter session of Parliament. I
hope these meetings will afford a go -d
opportunity for a better appreciation
of the public needs by the tcp railway
executives.
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It.50 hrs,
STATEME1~T RE: CONSULTATIVE

COMMITTEES FOR ZONAL
RAILWAYS

The Minister of Railways (8hri
Jagjivan Ram): In September 1958,
you were pleased to make a sugges-
tion that my hon. colleague, the Min-
ister for Parliamentary Affairs, and
myself might examine the feasibility
of arranging a dscussion every six
months for two or three hours either
on the floor of the House or outside on
matters relating to the railways,
such as amenities to railway users,
punctuality of trains etc., so that the
time of the House might not be taken
up during the Question Hour on such
matters. We had welcomed the sug-
gestion and such discussions were
being cons dered.
We had also been considering the

feasibility of arrangrng an annual con-
ference as suggested by you in July
1957, between the hon. Members of
Parliament, the Members uf the Rail-
way Board and the General Managers
of Zonal railways, in order to discuss
railway matters of day-to-day impor-
tance. This has been implemented
and as the hon. Members are aware,
an informal consultat ve committee oJ
Members of both Houses Io: each of
the eight zonal railways, has been
constituted. The first series of meet-
ings of these committees was held in
May last, which I consider has served
a very useful purpose. This, I feel, is
an excellent forum for an informal
discussion on matters of clay-to-day
working between the ME-mbers of
Parliament and the railway autho-
~:ties responsible for operating the
+ai lwavs. I am sure that the frank
md free expression of views at these
'necting- will prove of immense value
to the railway administration. I have
purposelv laid emphasis on maintain-
ing a completely informal character in
these meetings. The Gpneral Managers
take down notes and have been
instructed to take earlv action that
may be fea<;'ble on the various sugges-
tions. Likewise. matters which lie
beyond the powers of the Gencrnl
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In the circumstances, it i~ consider-
ed, and you have been pleased to
agree, that it is no longer necessary
to hold a discussion in the House as
or igiria l ly con .emplated.

Mr. S!J'~:J.ker: If it is s-rv in; its
purpo=r: :\'1d h.n. Members ar- satis-
fiod, 1: :';'0 ~10~ want the tmo :J2 tht'
House to be t-rk en away hr-ro exc("~·)t
in C~':C3 whr-r« one or t'VQ mutters
may be bro'.'.r;ht. up by wav of qU(,,-
tions and so on.

Shri T. 3. Vitta\ Rao (K' a;"nl,d!l"':
I am not very clear about y..:....: ;'l<Ilg
on ihis,

Mr. Speaker: There is no question
of ruli 19. Whe,l:J question WJ.S put
some time .':20 and I found a number
of h:J!1. Members were interested in
pursuing the subject matter of that
question, I m·1Cl·~ 3. sugges'icn to the
hon. Railway Mirxter-. Almor t eV:'ry
day We travel on some railway or the
other, and therefore I suggested tl-at
instead of waiting for a general dis-
cussion regarding the amenities. incon-
ven iences to p isscngers etc., once a
year, we might have sn-ne time
devoted in f.h" discussion for a ds-
cussion of thr co-ivenienccs that are
necessary or the grievances even once
in six months. I 711<;0 said it might be
done either hen> or through consultu-
tive committees outside. H" might
have some conference. The hon. Min-
ister wrote to me. and he has b<>pn
pursung this as hI:' has just stated,
and in vipw 0-1' this .. it rnav not be
necessarv to dpvnt<> anv particular dav
or days for discussion once =verv six
months, I·~t us trv this method, that
is what the hon. Minister has said.
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•rjtoi1 JBmmI •JtattvMKP 
MMlItt T— fH iia iil CBsr-

liimpnrn) A t  meetings o( the eon- 
fUttative M ailttM i are only bald for
«M  or two hours. 80, if the time 
t t tn  la extended, perhaps we trould 
abt tt» time of the House untie- 
ma- rily.

Mr. g p u ln r Jt all depend* on the 
M m b m

‘Shri J it fn a  I n u  Well, the time 
can be extended, but it will ell depond 
on what time ii required there. I am 
thinking that to start wilh we may 
have four or five noun for kach xonal 
cmnimlttcin

■flkri Tajpeyee (Balrampur): Mem-
bers should be 'nfonned of the act’on 
that haa been taken cn the sugges-
tions made in the Committee meet-
ings

Mr. Speaker: Let him write to them.
Shri Tangamaal (Madurai): The

hon. Minister said that we had a con-
sultative committee m«*eting in tne 
last week of the last se&&ion and it 
proved useful. That is quite true. I 
would like to know whether he has 
got any proposal for fnturc "OMulta- 
thre committee meetings like holding 
them in the last week of a particular 
session.

session so that Same time will bo 
given to the General Managers to* 
examine and implemert the sugges-
tions made in the previous meeting. 
Let us first have two meetings in the 
year, then If necessary we can H'rease 
that.

Mr. Up—k w  Hon Members will 
write to the hon. Minister, If theie- 
are any serious matters for considera-
tion. and if the work is too much fo r  
two meetings, then, the hon. Minister 
will have one more meetiiur.

1211 hrs.
BUSINESS ADVISORY COMMITTER:

Itamr-irarrH Rzromr
Sardar Bokaa Singh (Bhatinda): I 

beg to move:
‘That this House agrees with 

the Thirty-ninth Report of the 
Business Advisory Committee pre-
sented to the House on the 3rd 
August, 1959".
If I may be permitted, I might refer 

to a notice of an amendment that has 
been given as regards items Nos. 9 
and 10, relating to the Report of the 
Commissioner for Linguistic Mino-
rities.

Mr. Speaker: He has already said 
he will have two discussions, one dur-
ing the Budget session and the other 
one six months later.

Shri Tangamanl: My suggestion is 
whether they cennot have >t in the 
last week of each session, because it 
Will be easy for the Members also to 
meet here; and the General Managers 
can also come here, and then there 
will not be accumulation of many of 
the issues which would be otherwise 
raised here. 1  remember the sugges-
tion was casually made fay A » hon. 
Minister himself that he would have 
such meet'ngs hi the last week of 
«aeh session.

S M  Jagftvaa Baa* We had this 
masting daring the Budget and 
I prepoao to have it .n the Winter

Mr. Speaker The hon. Member con-
cerned may not be moving it

Shri B. Das G ipU  (Purulia): I have- 
given notice of an amendment to in-
crease the time allotted for item No. 
9 by two hours.

Mr. Speaker: He wants to increasar 
It from 5 to 7 hours?

Am Best Member: What is that
item?

Shri B. Das Gupta: This item relates- 
to the motion regarding the First Re-
port of the Commissioner tor Lingu-
istic Minorities tor the period 30th 
July, 1957 to 31st July, 1989. laid oa  
the Table of the House on the Mb 
May, 1889. The time allotted is *  
hours. I want that it should bo in-
creased to 7 hours.




